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ReA. ND. 18/92 in
O.A. ND. 1833/88

R, K. Gupta

Union bf India & Ors.

- R.a. ND. 19/92 in

O.A. NO. 1872/88

P. Sharmsa

Union of India & Qrs.

R.A. NO. 20/92 in
O- Ao I\[)o 185é/88

- Chandresh Nigam

Union of India & Ors.
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Union of India & Ors.
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Union_ of India & Ors.

KeA. RO. 23/92 in
G A, ib.. 1884/83

Uev Karan

Union of India & Ors.
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- #ni Lal Daksh

Union of India & Ors.
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" R.A. NO. 25/92 in
C.A. NO. 1859/88

Iz
vTh‘E,HL/{\'bL, FA. Fo Co Jalk, f.cI\BLR (A)

" Fetitioners through Shri G. L. Gupta with Shri

De Hoe GUpta, Coumcl

C_R_LD

All these review applxcatz.ons tlled by the applu:;
judagment, .del"irvered on 4,10.199

order as thc _,uoamem. wee comnon gnd the ¢roungs for seeking

‘review are: also C OO N

Bench comprising of Hon'ble Shr'i'G. Sreedharan Nair, Vice-

Hon'ble Nre Justice Ram FPal Singh, Velo(J) 3=

1l ere beiny cec cided by a

Chairman (J) and Hon"bl'e shri p. G. Jain, Member (A).

Hon'ble Shri Ge Sreedmaran Nair is no more, the Hon'ble :

Qm\k\\

. su:r-e:shf.; Chandra: . .. Cees Rev1ewAppl icant
“‘Union of '-I'-ndia';_i&.er‘s..;__v | «es Respondents
“UREAS NDG 26/927iR 0
. Q:A. 10. 1792/88 N |
.- \,'.‘JogeShwar Mahanrta o e ‘~'.".Ré_vi_,few’ Applic amt
-Union. of I_ﬁgia & Ors. Av | 00 | Ré.'spo‘rﬁ‘e.t‘{%s
T Rede NOe 27/92: in
| ©:4. IO, ﬂ_/as - 7
Varmdcr Kumar o ve.  Heview Applicant
Um.on of Indla g O.rs. e Respordents -
(_'.Q_E.».’. A L |
. THE HONBLE ke JUSTICE HAN PAL- ::I Gh, VIE "“AL—’I"" (J)

" in the above-cited O.A.s which were decided by a common

sinzle

2. ' The judgment sought to be reviewed was. delivered by a

ASs




Chairman directed vide order passed: on 20.1+1992: that the

review applications be heard by this Bemch, Accordingly,
we heard fhe learned counsel for-all’'the aplecants in these
review applications. Learned counsel for the appllc ants,.
,_',Shrl Ge Do Gupta, made his submxss:.ons on the pcnnt of
wdlscrlmmatxon as well as on demal of Opportunity to the
_‘appliu.an'ts betore the revised mpugned orders were issued.
Both these poirrts have been adequately dealt with in the
judgment dated 4.10.1991. The pleaOZdlscrxmmatlon has been
- dealt wrth in para 15 and the plea oi VlOlathn of prlmlples
of natural Justlce has been d=alt w:.th in para 16 of the
. judgment. We, therefare, see no apparant error on the face
¢ oi the jucgn:en;. There 1is clSO “no other vsl 1d orourr*. as
| envisaged in Order XLVII Rule 1 of the Co;e_j_'pg,_,c ivil
"P;"ocedﬁre" for: allowiny these review applic ations.
‘ mco:dingly‘, all these I‘evie\»;f &)plic'at'ibns are’ dismissed.
my of this order sHall be placed by the Registry on the

files of each of these review appllc stions,
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